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ORDER
cP 1374/&BC/ NCLT/ MB/MAH/ 2017

1. Present both sides.

2. Learned Representative has stated that there was an offer from the side
of the Respondent Debtor which is not acceptable as far as the schedule
of payment is concerned. However, the Petitioner has agreed to settle
the disputed sum by an amount of Rs.45 lakhs only. ln case the said
amount of Rs.45 lakhs is not paid in one instalment, the interest factor
is to be added. Hence, as per the revised counter-offer of the Petitioner
the Debt amount can be settled by a sum of Rs.50 lakhs.

3. Considering the counter-offer, this Bench is of the view that the
Respondent Debtor may pay a sum of Rs.10 lakhs to the Petitioner on
or before 18.01.2018 and after considering the bona flde of the
Respondent Debtor, schedule of repayment shall be re-fixed.

4. The matter is now listed for due consideration on 23.01.2018.

sd/-
AT

l.4ember (ludicial)

Qs (b Kwhboo
I hatL

kN'll' W


